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CENTRAL ALMINISTHATIVE THIBUNAL, ALLAHABAD BEICH,
ALLAHABAD.

Dated: Allahabad, the 2¢ th day of July, 2001

Coran: Hon'ple Mp. S, Lgyal, Al
Hon'ple Mr. Rafiq Uddin, JM

REVIEW _APPLICATION NO, 43 OF 2000

In

ORIGINAL APPLICATI(N NO.1568 OF 1992

Raghubir Prasad Jain,
son of late Shri Bansnidhar Jain,
1/ 0 House No.314-D, Mastaram Gali,
Guddar Bagh, District Bareilly,
i ¢« s« 3 @ #pplicant

By advocate: Spi K.C. Srivastava

Ve £SUS

1. Union of India throygh Ministry of H ailways,
New Delhi.

2. General Menager (Personnel)/
Chief Personnel Officer,
North Eastern Rzilway, Gorakhpur,

3. Controller of Storxes,
North Eastern Ryilway, Gorakhpur.

4. District Controller of Stores, \
North Eastern Railway, h
Izzatnagar, Bareilly.
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2. e leamed counsel for the spplicant, in 1

seview, has stated that similarly situated employees,

namely, <'Shri B.3. Rekhi, Gyan Singh and S, R Sonkar

were alsc punished along with the applicant but ‘:
they were pramoted tc the post of O.5.-1II with effect I‘
from 1.6.1979 and the post of 0. 5. -1 with effect }+
from 1.1.1984, Thus, the applicant has been discri- 8

minated &gsinst, &S he haS nol been promoted along
with other three persons. It has been stated that
the Tribunal hasS reached the wrong conclusion by |
menticning that the date of pramotion of three other P
similaxly situcted persons has not been given in -

the Original ~oplication.

3 de have Seen the order. The order discusses

the 3isSue Xsised by the applicant.

£, The applicant, in Review here, is challenging
the merits of the judgment by calling it an illegal

order.

S. The purpose of review is not for m—axanm.mg

an order on merit but fm: mwa.l ot' e::!mr mpamnb ‘ ".I
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